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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 231/2021 

O R D E R 

 

30-07-2021 

Seen petition No. 777/2021 filed by Md Safiqul Islam seeking bail for 

accused Behera Guria @ Ajit Guria, Martin Bhengra, Najrul Islam and Ismail 

Dhan in connection with Tezpur PS Case No. 1060/2021 u/s 302/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary. 

The allegation in the FIR is that on 22-05-2021 the brother of 

informant Abdul Ali who was a habitual drunker was assaulted and killed by 

accused Rafiq Ali, Rafiqul Islam and others by stabbing him with sharp 

cutting weapon at Segun Bari near Berajan Village while he was returning 

home alone and left the dead body lying on the road side. The family 

members came to know about the death of deceased only on the next day 

morning. Some delay has been caused in lodging the FIR as the family 

members were engaged in the last rites of deceased. 

Learned counsel appearing for the State contended that the 

allegation against the accused persons is serious in nature as they were 

accused of committing murder. 

However, learned counsel appearing for the accused persons 

arduously contended that a wrong narrative has been given in the FIR that 

deceased was a drunker and while he was returning home he was assaulted 

and killed by accused persons.  

The real fact, according to learned counsel for accused persons is 

that the deceased was a veteran thief involved in many cow theft cases and 

when accused was caught by public in a cow theft case, he was lynched by 

public as a result of which he died. But, FIR was lodged subsequently falsely 

implicating the present accused persons. Learned counsel submitted that 

there are numerous newspaper publications that death of a cow thief 

occurred as a result of mob lynching. 
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It is also contended that the accused persons are in judicial custody 

since 28-05-2021 i.e. for about 63 days. 

Having heard the learned counsel appearing for both sides and on 

perusal of case diary, it transpires that during investigation police collected 

sufficient materials showing direct complicity of the present accused persons 

with the offence alleged. There is formidable evidence against them. 

Therefore, considering the nature and gravity of the offence, this 

court do not consider it a fit case to grant the bail to the accused persons. In 

the result, the bail petition stands rejected. 

Send back the case diary in seal cover. 

Accordingly, the bail petition is disposed off. 

   

   Sessions Judge 
 Sonitpur, Tezpur 


